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[MR. SPEAKER] 

unintentionally and without any mo-
'tlve and wo sincerely relret If tbl, 
has I'ven orrence to tbo Hon'ble 
Member. . . " 

In view of Ihe explanation and relret 
expressed by the Resident Editor of the 
Northern India Patrlka Allahabad, If the 
House alrees, the matter may be closed. 

SEVERAL HON. MEMBERS: Yes. 

SHRI JYOTIRMOY BASU: (Dla-
mend Harbour): D;>es the editor of the 
paper, Shrl Tushar Kan'l Gbosb publisb his 
apology In his paper? 

MR. SPEAKER: Now, when this 18 
sent to the House, It Is a8 good an apololY. 

SHRI JYOTIRMOY BASU: I am 
seeklnl your Ilnidance In Iho matter. Would 
you kindly send a directive to Shrl Tushar 
Kanll Ghosh, who is Ihe editor of this 
paper, to publish it ? 

MR. SPEAKER I I shall loolt Inlo It 
If It can be possible. Now, Papers laid on 
tho Table. 

11.31I1r •• 

PAPERS LAID ON THE TABLE 

ANNUAL REPORTS, ETC. OF NATIONAL 
PROJECTS CONSTRUTIOCN CoR-
PORATION LTD., NEW DELHI 

THE MINISTER OP IRRIGATION 
AND POWER (DR. K. L. RAO) I I bol 
to lay on the Table a copy each of the 
followlnl papen under lub-sectlon (I) of 
section 619A of tbe Ct-mpanlel Act, 1956:-

(I) Review (Hindi and EnIUsh 
versions) by Ihe Government on 
the worklnl of lhe National 
PrajSCts C )nstrucllon Corpora-
tion LImited, New DeIhl, ror tbe 
year 1\108-69. 

(2) Annual Report of the National 
Projectl Conatructlon Corpora. 

12.33 lin. 

lion Limited, New Delbl, for Ihe 
year 1968·69 alonl with the 
Audited ACCoUDts and the com-
ments or the Comptroller and 
A udltor General thereon. 
rPlaced in Library. St. 
No. LT.3483/70] 

MESSAGE PROM RAJYA SABHA. 

SECRETARY I Sir, I have to report 
the followlnl message received from the 
Secretary of Rajya Sabha 1-

"In accordance with the provlslonl 
of lub·rule (6) of rule 186 or the 
Rules of Procedure and Conduct of 
Buslnels In the Rajya Sabha, I am 
dIrected to relurn herewith the FI-
nance Bill, 1970, which was palSed by 
the Lok Sabha at Its sillina he Id on 
Ihe 6th May, 1970, and transmilled 
to the Rajya Sabha for its recom-
mendatloDs and to slale that thil 
Hou,. has no recommendations to 
make to the Lok Sabha In rOHard to 
the saId Bill." 

11.34 lin 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

AUTONOMOUS DISTRICT 
SIXTY-THIRD REPORT 

SHRI G.O. SWELL : I bell to preseD' 
the Sixty· third R.porl of the Commillee 
on PriYate Members' Bills and Reso'utlons. 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI GOVINDA 
MENON): rOlt-

SHRI ItANWAR LAL GUPTA 
(D:lhl Sadar): Sir, I rise 00 a polnl 
of order 00 this particular Item. 

MR. SPEAKER I Let him first m.ke 
his .tatemcnt. Unless he comes out with. 
Italement, 119W \:8n there be a polal order' 
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SHRI S. M. BANERJEE (Kanpur) I 
On ilem No. S I wllnt 10 say somelhlng. 

MR. SPEAKER I Thai Is already 
over. 

SHRI S. M. BANERJEE I II is nol 
over. Kindly hear rrle. II Is a very 
Imporlanl mailer. 

MR. SPEAKER: Whal Is It 7 

SHRI S. M. BANERJEE I Sir. you 
allowed Shrl Madhu Llmaye 10 make a 
Ilal.menl under 371 reg.rdlng Ihe Bill 
demaDding abolillon of cerlain privileges 
enjoyed by Ihe I.C.S. officers Ihal day. 
Aner a prolong.d discu"lon, he gol Ihe 
supporl from all panles. And even Ihe 
Law Minisler who Is now here did nol 
objecl 10 Ihe reference of It 10 Ihe Rules 
Commileee. Now Ihe entire Ihlng has 
lone 10 Ihe Rules Committee 85 10 whelher 
a simple majority 15 needed or an absolule 
majority Is needed. That Is Ihe matter 
leDI to Ihrm. I would oAly request that 
.IDce. Ihls particular scsslon is comlnl to an 
end on the 20th and since on Ihe 181h, the 
Bill to abolish Ihe privy purses Is being 
Introduced In this House, you will kindly 
ICe that the Rules Committee sends back 
thai case 10 the Hause early sa Ihal we are 
able 10 Inlroduce this Bill. 

SHRI RANGA (Srlkakulam): I have 
already senl you a leiter protestinlll aiainsl 
Ihis propos. d procedure. I reque.t Ihrough 
yau that Ihe Rules Committee should nOI 
alree 10 the SUIPsllon Ihal has been made 
by Illy bon. friends Ihat It should be made 
much more easy than It hu become now 
for Ihe constllullonal ameadmenll 10 be 
Introduced and 10 aet them paaecl, We 
arc very ,tronlly opposed to any chaDIC 
that Is belDI made In the Rules of 
Procedure whIch we have already 101. 

SHRI S. M. BANERJEE: HIs Is a 
51 nile voice. 

SHRI RANGA: If mine Is • slnlle 
voIce, Ihen my hon, friend's is much more 
.inlle. 

SHRI S. K.. TAPURIAH (PaU) : III. 
nol a sinale voice, because he Is reprelCnllnl 
Ihe Memben or our Party. 

SHRI RANGA: Mine Is nol a slnale 
voice. I am represenllna my party 
here. 

"" "'! fm I 'il'~  : qqer ~~m  
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MR. SPEAKER: Thi. II a very tick. 
IIsh Issue. l have already dllCusw1 II wllh 
han. Members. I saw Ihe blc1clround of 
II. everylhlnl was decided In consultallon 
with Ihe Attorney-O.neral al thai tlme_ I 
was nol in a p051sllon 10 Sl1y, unless Ihe 
Rul •• Comlnillce considered It ao 10 what 
should be Ihe revised procedure, Ir It could 
be possible at all. But we .hall lay the 
whole opinion or Ihe Allorney-Oeneral 
berare lhe Ruin Committee alBin and the 
b.ckaround abo. But on m)' own, J do 
Ihlnllthal I sbouJd do It, unl .. s advised by 
lhe Rules Committee olherwllC, becaull 
pre"lously It was done by the Rules Commit_ 
tee OIllbe advise Qf tile Allomey-o-ral. 
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[Mr. Speaker] 

So, both the views. the view or Shd RanlB 
and also tbat of Sbrl S. M. Banerjee will be 
conveyed to them; they are welcome to come 
there and convey their views personKlly to 
the Rilles Committee. Anybody wbo I. 
concerned with It may come and p",sent 
bls views; 

SHRI MADHU LIMA YE : Very 

lood. 

SHRI B. M. BANERJEE I We thank 
you for this. 

MR. SPEAKER: The meetln, will 
be beld before the 18tb Instant anyway. 

12.37 bra. 

CORRECTION OF ANSWER TO 
S. Q. NO. 1413 RE : REFORM 
IN MUSLIM PERSONAL 

LAW 

SHRI KANWAR LAL GUPTA (DeIhl 
~  Will you permit me to raise my 
point of o ~ r now 7 

MR. SPEAKER I Yes. wbat II his 
point of order? The statement has not 
yet come. 

"'" 1]0 81 0 wt ( T~I  ~ 
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MR. SPEAKER: It may be circulat-
ed, bllt It II not considered a. mad' 
unlels It il actually made In tbe House. 

"'" '~ \tRW ~ : ~T 8lTIf ~ iii) 
t~ RZiR: ( iA l t~tt  ~~ ~ ~

~~I 

THE MINISTBR OF LAW AND 
SOCIAL WELPARE (SHal GOVINDA 

MENON): Mr. Speaker, Sir, Wblle 
aBI'lftrIDi supplementarla to Starred 
QUlltlon No. 1411 on Stb May. 1970, 
Sbrl Kanwar Lal Gupta made a SUIacs-
tlon to constitute a Commislllon on behalf 
of tbe Government to consider reforms In 
tbe Muslim Penonal Law with Sbrl M. 
Hld!yatullab, ChIef Justice of India, as 
Chairman. I made tbe remark In reply 
tbat tbe Hon'ble Member ha, made a 100d 
SUII,olllon. The words ".1 will accept II" 
app,arlnl tbereafter In tbe proceedlnls of 
the day should read "I will examine It." 
This Is further clarified by Shri Kanwar 
Lal Gupta when he subsequently stated I 
"I am Ilad Ihal al leasl he bas alreed to 
examIne my 5u"ostlon," 

~'  ~~ \lSTl"I ~  ~~ I il T~  

~'  1jlf') '~ '  ~ iii) ~~ m-r t q: 
~I i  IIil" ~ t t ~ "0 16 t ~~ ~ 

f,{lir ~ I q it Ifi; <il:T ~ : 

~n a lnl t~  wishes to correct 
any Inaccuracy In the Information 
whIch be bas liven in n~  to a 
starred/shorl notice question or a 
~ lom nt  question or In debale. 
the follo .. inl procedure sball be 
followed, namely :-

ar.r ~ crT ~'~Tit 'fiTt 1ft ~m ~  
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